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than sulphones, are also now avail
able. but these serve the purpose of 
adjuvant and alternative drugs.

(d) Yes.

.(e) No.
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Charge-llowance to on

azetted ta

•1148. Shri B. Y. Reddy: Will the 
Minister of Communications be pleas
ed to state whether there is any pro
posal to give charge-allowance to non
gazetted  staff holding  charge  of 
communication stations and aero- 
•dromes?

The Minister in the Ministry of 
CeBUBunications (Shri Raj Bahadnr>:
Oovernment is examining the ques
tion of granting an allowance to the 
non-gazetted staff of the Civil Avia
tion Department who hold charge of 
Aerodromes. No such proposal in 
respect of the non-gazetted staff hold
ing charge of communication stations 
is under consideration.

ndo-.. echnical Co-operation

•f  r Sardar Iqbal Siâ : 
‘̂•’•\Shri R. K. Gopta:

Will the Minister of Commmiica- 
tiaas be pleased to refer to the reply 
fiven to Starred Question No. 522

on the Sth December, 1955 and state 
the names of aerodromes to be deve
loped under the Indo-U.S. Technical 
Co-operation Programme?

The Minister fai the Ministry of 
Commmiications (Shri Raj Bahador):
I lay on the Table of the Lok Sabha 
a statement giving the requisite infor
mation. [See Appendix VI, annex- 
ure No. 38]

emurrage Charges

638. Thaliur Jugal Kishore Siaha :
Will the Minister of Railways be 
pleased to state :

(a) the authorities and  conditions 
for remitting the demurrage chargc ; 
and

(b) whether such remission is in 
the sole discretion of the officer con
cerned or there are orders or rules for 
the guidance of the remitting autho
rities?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) : (a)
and (b). The powers in respect of re
mission of demurrage charges have 
been delegated to the authorities nam
ed below upto the extents shown 
against each ;

Authority

Extent oi 
delegation 

up to Rs. (in 
rarh case)

General Manager  ,  .  Full
Heads of DcpartmentH .  . 5,000

Dy.  Heads of the Depart
ments, Regional and Divi
sional Superintendents. 2,oot»

Senior Scale Officers  .  . 250
Assistant Officers .  .  .  Nil.

While no specific conditions and/or 
rules as such have been prescribed for 
remission of demurrage charges, such 
remission is sanctioned at the discre
tion of the officers as  empowered 
above in  exceptionally  genuine 
cases either partially or wholly in the 
circumstances, amongst others, shown 
in the attached statement depending 
upon the merits of each individual 
case. [See Appendix VI, annexurc 
No. 39]




